OF 1955] Prevention of Disqualification (Parliament and Parz C 271
States Legislatures) Amendment

Xof 1897 = (3) Section 6 of the General Clauses Act, 1897, shall applv to
L the repeal by this Act of the Railway Stores (Unlawful Posses-
| XIX of 1944« sion) Ordinance, 1944, or of any corresponding law as if the Ordi-
nance or the correspondmg law, as the case may be, were an
enactment. .

‘THE PREVENTION OFKDISQUALIFICATION (PARLIA-
"MENT AND PART C STATES LEGISLATURES)
AMENDMENT ACT, 1955

Eﬁ - ~ Acr-No. 52 OF 1955 :
\P’J - [24th December 19551

6‘7 An Act further to amend the Prevention of Disqualification
(Parliament and Part C States Legislatures) Act, 1953.

BE it enacted by Parliament in the- Slxth Year of the Repubhc
of India as follows: —

. 1. This Act may be called the Prevention of Disqualification Shorttitle.-
(Parliament and Part C States Legislatures) Amendment Act, 1955.

“10f 1954 2. In sectlon 4 of the Preventlon of Disqualification (Parhament g;‘;ggggfg‘
and Part C States Legislatures) Act, 1953, for the words and figures t
“31st day of December, 1955”, the words and figures “31st day of
December, 1957” shall be substituted.

: ‘THE DELHI (CONTROL OF BUILDING OPERATION 9)

ACT, 1055
ARRANGEMENT OF SECTIONS Z
iSFcnons - S : ,6:7
1. Short title, extent,” commencement and duratlon A 6/ ? / % J)
Definitions. ‘ ' v ]
. The Delhi Development Provisional Authority.
. Declaration of controlled area.

. Power to issue dlrectlons in respect of controlled areas.

. Control of development and building operatmns in controlled
areas.

“'t. Application foxj permission.
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